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| IN THE CENTRAL ADMINIETRATIVE TRIBUMNAL

FRINCIPAL BENCH: NEW DELH!

0A No.1886/82

Enei Haram Zingh

CORAM:

Hon'bise Shri C.J. Roy,

Counsel

for the applicant

reapoondents. . Shri

Date of dacision: §9.8. 1043,

Union of India

Meamber (J)

Ehri Shambuy Nath

. »

M.L. VYerma

Judgement (Oral}

frunsal far the
Tha
his request for
Fathar whila working as

in harness on 14.6.732.

gause af sction arnae at
Aftery the

Jurisdiction.

Emf:. Bimla Dawvi,

respondent for her

Faiakation aof the
sanction was

Mo, RIBER/314/08-50(1)

applicant {3 aggrieved by the order turning

compassionate appointment.

widow
appointment on compassionate
normal

accorded by the Army Hgra.

Aown

The applicant's

a Ciwvilian Mazdoor in COD Kanpur died

It is brought to my notice that +he

Delhi and therefore this Tribunal has
death of the father of the applicant,

ot the deceased, approached the

ground  in

rules, It is allieged that necezsary

vwide theiy lattay

dated 17.8.74 Annexure B} but she diag
not jJoin duty because {t was a far of place Shd'th&iff&Fﬁ cha
FAGuastad  smplayment  far her zon, who was a minor at that
time. The she reguested that her nephew may bs cansidarad Far

Appaintment but that wWas rejected by the

After he son

Faapandeants  foy

appointment wide Annexure C.

A

bacame a

conzideration

Respondents.

maior, she

applisd

cf her son's compassionata

A recommendatory letter fram tha
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??iémﬁﬁt?éy Bsnvetary to the Gowt. of Himachal Pradash to
the Commandant, COL, Kanpur is at Awnnexuea L. In the intsraal
Ravvaspandenas, 23 per Annexure E, Respondent No.1 directed

Respondent No.2 to consider the case of Smt. Bimila Dewvi
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Eian af narmal rules. Subaeguently R.2 wrote a  letier

.

F

o

dated 15.1.81 advising the appliicant ta subhmit = feash
appliination within 20 days. The applicant submitted fresh
application on 2.2.81 for compassionate appointmant but ihis

¥a3 rAaianiad stating that there were limited vacancies.

The respondents hawve also filed their counter ztating
that as thare are more deserving candidates, the applicant
could not be accommodated for compassionate appointment and

tharefare the application may be dizmissed.
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The applicant has filed a rejoinder mars =

azzarting the =zame points.

! have heard Shrt{ Shambu Nath, learned counse! for tha
appliicant and Shri M.L.Verma, tearnad ocounsel far ths

fRapondenta and perused the racords,

I find in para 2 of Annexuve A it is statad that
R iimitad  wvanawnaias, though the case of the applicant was
censidered by a Board of Offlcers, compassiaonsts appaintmant

Agulid not be gliven to the applicant. This letter i3 addresse

to the applicant.
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Hndae the adipcumstances, | fael that it iz a fi%t case

to give a direction. [ therefore divect tha wsaspondanis I8
Zansidas thas a0ase of  the applicant for appointment on

compassionate ground in relaxation of normal rulss 335 3
Givilian Hazdoor a3 and when a wacancy oocurs and in his own
turn., This judgement may be implemented as eaxpeditiausly as

p3saibia, The applicant i3 thus diaposedg</No costs.
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